CENTRAL ADMINISTRATIVE TRIBUNAL

PATNA BENLH PATNA

OA No.442 of 2005

. Date of order : 21* July, 2005
CORAM

Hon'ble Ms. Sadhna Srivastava, member(Judicial)

Lallan Prasad, son of late Shankar Ram, resident of village — Ranisarai,
P.S.- Bakhtiarpur, P.O.- Bakhtiarpur, Distnct - Patna. -

s Applicant

VS',.

+1. The Union of India th_rough Secretarv Ministry of Railway, Rail

Bhawan, New Delha.

2. The General Manager, E.C Railway, Hazipur.-

3. The Divisional Railway Manager E.C Railway, Danapur Dnasmn,

Danapur.
4.  The Sr. Divisional Operating Manager, E.C Railway, Danapur.
The Divisional Engmeer(L) E.C Railway, Danapu:.

5 SmlK. Smgh Assmtant Engineer (L), E.C Railway, Patna Junctin,
Patna.

6.  The Sectional En_gineer, E.C Railway, Patna Junction, Patna.
......... Respondents.

Counsel for the applicant : Shrt SK Banar.
Counsel for the respondents : Shn A.A Khan.



ORDER

By Sadhna Sri’;rasta\}é, Member(J) :

| The applicant secks direction to the respon'deﬁts for payment of
interest on delayed payment of Graiﬁity -and Leéve Encashment amount,
Further, there is prayer to pay compensation of Rs.10,000/-
2. The afdresaid reiiefs‘c].aimed bv the apphicant are based on the facts
that" he retired on ait.aining the ége of superannuation from the post of Head -
Clerk under Sectional Engineef, Patna on 30.6.2004. Before retirement the
épplica:ﬁt was ciirected to .comialete all tile formalities regarding settlement
of retiral dues. Sectional Engineer had aiso sent a report &ated 31‘..5.2004 to
the Assistant Engineer (Respondent No4) that ﬁeithér any dues nor any
depgrtmeﬁtal case 1§ peﬁdjng against the applicaﬁt, Lallan Prasad. _The
- aforesaid reports are on record .as Axmexum—?a and 5. It 5 alleged by the
applicant that the Respondent no.4 has issued a show-cause to the applicant
just before retirement on 3.6.2004 regarding alleged ix:régularities of
\March.,1999. However, ST. D PO, E.C. RaﬂWay, Danapur had inquired the |
matter and found that the applicant is not responsible in any way in t he
matter and he directed vide order dated 18.2.2005 to release the balance
amount of retiral dues. It is submittédioﬁ behalf of the applicant that only in

order to delay the paymentl of retiral dues)the respondent no 4 has issued the
2



show-cause-dated 3.6 .20 04.

3.0 It settlgd law by VnAow that in case of delay in payment of retiral dues

for more than three months, if not attributable to‘ the retiring employee the
interest is payable at the prevaili’ng rate, notMthst@dmg who delayed it

~ and for what reason 1t Was delayed. The?rinciple bf law 1s that the retiral

dués are not paid to the vretirilvlg employee by way of grabe ’orl‘)ounty.

4. Before - approaching the Trbunal, the applicant has ﬂed a

representation to the D.R.:M., E.CRailway, ie. Respondent No.3 for

payment of interest, which 1s still under consideration.

5. Under the —circumstanf:és, I am of. the considered opinion that the

interest of justice _Would be served in case I direct the Respondent No.3 to

consider the representation of applicant within stipulated time and pass

sﬁtable orders. |

6. | Accérdmgly, I hereby direct the Respondent No.3 to- decide the

representation dated 2_2.4.2005 filed by the app]icaﬁt as Annexure-11 to the

O.A. in the light of legal provisions refeﬁed above and pass suitable order

within three months from the date of reéeipt of coﬁy of the order. The O.A.

~ stands dlspoqed of at the adnnssmn stage itself. No cost.

CEN ol (R
%ﬁm% S%astava M) ‘\



